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Date of Order: 6fl-93 
tween; 

 

Divisional F.ailiay Nriager, (ns) 
South Ceiitral Railway, Secunderabad, 

Perrnzincnt TTay In'rctor (Con) 
S.C.Rly, Secunderabad. 
Q-iiefl SignalInspector, 
Signal & Telecorrrnunication Department, 
S.C.Rly, Secunderabad. 

applicants. 

and 	 . 

r. C.Riioo- 

2. Presiding Officer, Labour Court, 
Narayanaguda, A P. Hyderabad.- 

RespoLidents. 

For the ApplicantsL Mr.N.I:.Devraj, SC for Rlys. 

For the Respondents: 

THE RaNt  BLE ?'ll. JUSTICE V.NEELAmI RAO VICE cHAIRMAN 
S 

JND 
THE HONTBLE NR.P.T.TIRUVENCAD?jM : 1-1EflBEAfl!ThT) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. 	/O /&ST is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) SC.Rly, Secunderabad. 
The Perrnaneht way InSpector (con) S.C.Rly.- Secunderabad. 
The Chief Signal Inspector, Signal & TelecOrrmunicatiOfl 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
5.- One copy to Mr.N.R.Devra.j, -SC for Rlys. CAT.I-lyd. 

One copy to Mr. 
One spare copy.
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CHECEED BY 
	 APPROVED BY 

IN THE CENTRAL ADMINI STBATIVE flI BtJNI'.L 
HYDERABAD BENCH AT HYDERABAD 

THE HON' BLE MR. &USTICE V .NEELADRI RAO 
VICE CHaIRMAN 

/ 	 AND 

THE HON'BLE Mf.A.B.GORTY ; MEMBEK(AD) 

ND  

THE HON' BLE i4R . T . CHANDRASEKHAR REDL,Y 
MEMBER(J) 

AN b 
THE HON'BLE MR.P.T.TIRUVENGADAM 2M(A) 

Dated $ 

QRDER/JUtXMNT: 

O.A.NO. 

Wer 

—dmitted and Interim directions 
issued 

pvm 

Disp'Sed of with directions 

Dism\ssed 

Dismissed as withdrawn 

Dismi sed for default. 

Rejec edl Ordered 	N 
---j  \ 

No or Cr as to costs..— 3tt\ 




